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DEIHI VIDHAN SABHA SACHIVALAYA

REPORT BY COMMITTEE ON PRIVATE MEMBERS' BILIS AND RES OLUTICNS

P i ar i

( TWELPTH REPORT )
( PRESENTED ON 26.08.1997 )

CONSTITUTION OF COMMITTEE

1. Shri Charti Lal Goel Chairman

Hon'ble Sreaker
2. Shri Vvasdev Kaptan Member
e Shri Darshan Kumar Bahl Member
4. Shri Ram Pal Member
S Shri Jag Parvesh Chandra Member
6. Dr. A.X. Walia Member
T Shri Suraj Prasad Paliwal Member
SECRETARIAT '
1. Shri P.N. Gupta Secretary
L Shri S.X. Sharma Joint Secretary
3. Shri V.K. Bhatnagar Joint Secretary
4, Shri S.X. Srivastava Committee Officer
S Shri K.1. Kohli Committee Officer

As regards resolutions to be taken up in the ensuing Session,
the Committee was informed that two resolutions which were moved
in the previous session but cruld not be debated, were pending.
In addition, three new resolutions have found place in the balloting.
All these five resolutions will be put in the list of business of
wriday, the 29th August, 1997.

The Committee decided to allocate time for all the five

resolutiocns as follows g-

Sl.No. Name of Member Text of Resolution Time allocated

1. Sh. 0.P. Babbar This House recommends that 30 minutes
the roads, street lights,
water, Sewer, etc. in Group
Housing Societies be main-
tained by MCD with immediate

efrfect. .
Contd. .2/""0



S1.No. Name of Member® Text of Resolution Time =allocated

2, Dr. A.K. Walia This House resolves that 30 minutes
a Cricket Stadium of
international standard
be constructed in Yamuna
Sports Complex, East Delhi.

3 Shri Deep Chand This House recommends that 30 minutes
Bhaticy by granting NOC to un-

authorised Colonies in

Delhi, all civic amenities

be extended tc them and

the strength of Safai

¥aramcharies deployed in

these Colcnies shculd he

in proportion to the

porulation residing therein.

4. Shri Mukesh Sharma This House resolves that 30 minutes
all Unauthorised Colonies
of Delhi which came into
being prior to 31st March,
1993 be vrovided with
electric connections.

Sa Prof. P.K. Chandla This House resolves that 30 minutes
without charging statutory
Sales Tax & devositing the
same with the Sales Tax
Department, no sale of
Lotteries should be per-
mitted in Delhi.

Regarding the position of bil’'s, the Committee was informed
that in all four bills - all of which have already been introduced =~
are pending. Two of these Bills were moved by ¥m. Purnima Sethi

Con'tddo -3/"- .



as earlv as in 1994. One of these two Bills viz- The Girl child
(compulsory Education, Trbrining and Welfare) BRi11, 1994, is pending
with the Education and Health Department and no reply has been
received despite Several reminders. About the second RBill viz. The
~hild 1aborr (Abolition, Welfare and rRehabilitation) Bill, 1994,
Hon'ble It. Governor has concurred with the views of the Government
that a central legislation on the subject would be more desirable and
he has thus not given his recomrendation for consideration of the Bill.

In resvect of third Bill viz. The Delhi Agricultural Cattle
Preservation (Amendment) Bi1J, 1995, introduced by Shri Alok Kumar,
the Chief Minister's office has intimated that prior recommendation of
the President of Tndia needs to be cbtained first before the Bill is
considered. Another mBill by Shri Alok Kumar viz. The Indian Divorce
(Amendment) Bill, 1995 can be taken un for considera*icn and passing,

if the member so desires.

The Committee decided that on Triday, the 5th September, 1997,
which is earmarked for Private Memrers® Bills, if the time rermits,
the left rver res~lutions of 29th August, 1997, may be listed for
dispc=al.

The Committee auvthorised Shri Jag Parvesh Chandra and in his
ahsence “hri Vvasdev Kantan to vresent the Report of the Committee to

the House.

/j;?ﬂi; :
( CHARTI 1AL GOEL )
CHAIRMAN,

Committee on Private Members'®
Bills & Resolutions



